01 THE CEUITEAL ADMIIIISTRAT IVE TR IZWALLIAIFIR 2EITCH, JTAIPUR .

oA 162 /2000 : _
Shanti Lal, Pire Pitter Grade-II, oW Depot, Ajrer.
.o+ Applicant
V/S.
1. Union of India throagh Seneral Managsr, Western Ra ilway,
Churshgate, Mumbai,

2 Divisicnal pailway Manajer, Wsstern Rgilway, Ajmer.
3. " Sewa Ram £/ Mangilal, Pipe Fitter Grade-IT, oW Depat,

Railyay Staticn, Ajmer.
ee s Respondents
CORAM:

HOIPLLE MRLS LILACAFRAL? T DICIAL MEMBER
HOGT 'BLE MR W1 P LJTARWANT, ADMDTISTEAT IVE MEMBER

Far the applicant eos Mr.N.K.Gautam
For the Respondsnts e

| ORDER
FER HO'3LE MR .S LV.ASARWAL, JUDIZIAL MEMEER

In this Oa, the appli-ant scought a reli=f to declars the

order dated 21.12.93 as incperative and perverse and Aireck
the respondents to dzlete the name of respondent Moe.d from the

rder dated 20,1.2000 and place the name of tre applicant in
the list of suitable -andidates as
2. Lezrned 2ounsel £or the apolicant 2lso submits that the

applicant has £iled a reprsssntation »a in the month of

(i
17

pPelraary, 2000 (annscure A,5). He submits that thiz repon
ticn has not bsen dizpofed of by the Divizional Railway

Manager, @We3tern Rzilway, Ajmare He zubmits that 1-his oA may
n3ed of by giving direck ion to the Divisi ional Railway

Managzr, WesStern Railway, aijmer, £or dizposal of the repres:znta-

’C

. In view of the submisziong made by thelzarned counsel for
the applicant, we Jirzoh respondznt 1152 £ dispoce of the
recresentat ion mads by 'the aprlicant in the month of Pebrua ry,
2000 (annswure A/5) by 3 reasonsd and speaking order within 7 7

tw> monche, 1if not already disposed 2f. If the apolicant has

W

any grisvinece against the Jdispozal of the reprsssentaticn, he

is frees to approach the propzr foruam. .
4. With the above direstions, this A iz disposed of at the

stage jof admissicn.
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